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Botween.

Ch.Ravi Kiram

+« ZApplicant

1. The Accountant General (A&E)
A.P.Hyderabad-463,

" 2. The COmptrolier and Auditor General India,

10, Bahadur Shah JafarMarg, .,
NewDelhi-2, ST

'3, Union of India, rep. by Secretary,
' Ministry of Finance,
Central Secretariat, MNewDelhi.

i

Responcents.

 For the spplicant :- Mr. CheRavl Kiran, Party-in-person

. Tor the ReSpO[:ldentS:‘ Mr.,G-ParamswaI RaO, SCfO.‘L’ ‘AGI

BrxoRociie ERE
CORAM3 ' . N
THE HON'BLE MR.JUSTICE MG sCHAUDHARL 4 : VICE-CHAIRMAN
THE HON*BLE "MR.H,KAJENDRAPRASAD,; MiMBER(ADMV)
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; 5

Date 'of0Orcder: 14=3-8G6




- whose scale of|pay is Rs.1400-2300, According to him

0A.166/95 |
] Judgement

( ARs per Hon, N£. Justice M.G. Chaudhari, Vi.C, )

h AN

. Heard%ﬁﬁa ?pplicant in person and Mr. G. Pgizmesuara

Rag for the raabandents.

f |

2. The orievance of the applicant appears to be mis-
. conceived, In any case we find it difficult to rd@dreds

the sams lagallp.
. -

!

3. The applicent was recruited as a Clerk/Typist on

|
15-2-1988 in the office of the Accountani General (ARE),

B - P 1‘. L m o a8 mms wf DB OEA_MGOM .t

gualified at tﬁe Departmental .Examination and was con

N
and he continues to hold the post of Clerk/Typist sub
l

stitively.‘ The case of the applicant is that although he

was appointed as a Clerk/Typist ever since|the day of
joining he has |been asked to discharge duﬂfes which a

ordinarily supéosed to be discharged by Senior Accoun

since 13-4-1888 till Y=-1U~14YY5 Ne NEsS DEeRn UlSGAaryL . vhvas-

duties, He ua% transferred as a Typist to| his substa

cadre an 4-10—?5; He, therefore contends‘that ha is
entitled to beiﬂzyen the pay prescribed fax the post
Senior .Accountant for all éﬁ%ée period in as much as
has bean actuaily discharging functions and duties of
Senior Accountant, . Furlthis pu}pnae he uahts to caont

the nature of %uties assigned to him beind similar to

of Senior AccoLntants and iqﬁuluad,same dqgree of

responsibility; his claim for higher scalé is justifi
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Me has, therefore, prayed fbat he may be paid the

salary of an_%ccountant in Pay scale of s, 1200-2040

{Scale of.Junicr.Accountant).ratrnspectiuely in accord-

. .ance with theifunctiuns discharged which include.higher

. Punctions of that of an Accountant and Senior Accoun

ant and since‘he has qualified himself atAthe.DeparQ

mental examination and has been declared superior to

. direct.recrui? to the post of .Accountant,

! | ‘
4, . The applicant, thus, in substance wants tha he

should be.deemed t o have been an Accountapt by .reasg

of his having discharged the duties meant for AccouJ

andiﬁﬁﬂéﬁhlig%ble for the scale of pay of the Accaun!

Thi's, clearly'is a misconceived approachn He cannot
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Hawl ~,
is promoted to &his post he cannot be deemed as prom

In so far as the discharge of duties is concerned, h

|
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a

F has

1
to discharge such duties as are assigned |to him whilke he

is holding the subdtagtive post of Clerk, Even if ¢

nature of d&tges he was required to perform may seem

e

to

be of similar type as are required to be performed y an

ARccountant that by itself does not entitﬂe-him to r%

I
to perform thpse duties even uwhile as a Clerk. He has

-
d gl " pleas b
indesd done sio for the last eight years demour., At

o flal,”
highest one can understand the grievance made since
A n

duties of higher degree of responsibility and natur%

work being extracted from him he should be compensaf

by additional‘ram@neratibn. Such demand

3.
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was mever made



by the applicant with the respondents nar that is hisT

case in the JA, Even if such a demand were to be made
that will have Eo be dealt uwith the rules applicable

under Fﬁ§. Unlaﬁs such quegtion vere put uwp &n issue
the question of «c@mparing duties and responsibilities

of the Elerk and the Accountant cannot be gone intao, ’

[ Y B e n ' i W s W W v we e o — e o o .

davit that posts of Accountants afe~filled ‘in by promation
from the cadre of clerks, They alsc stated that the W
promotions are based on seniority-cum-fitness of thosd uho

possess the promotion qualification and the applicant has

WL ey W IHJ‘ "‘--—-—-- D T —— - - - - - - - r

applicant has qualified at the Departmental examination
but that consideration will ®Brise only when his turn comes,.
The respondents have also stated that the nature of sties
entrusted te the clerks have been enlisted in the Annéxura
. o PPN _ ‘
2.,4.4, of the Manual <in8tructions for restructuring of
A N R e il

—-d— - .2 TA A AR mmd +lena amnlicant unae antriatad uithl Eha

samg@ duties, The applicant cannot plead contrary to the
manual of instructions on theground that the duties |
prescribad are of a higher nature-than those which ca& be .

-discharged by a Clerk, ' '
6. Moreover, the respondents haviag stateé that the ?ppli-

|

cant is being paid incentive imcrements and special pay.

There is nothing to satisfy us that #is sefuica 8 ofl a
i

higher degree in nature is being extracted from him, lThe

applicant disputes that the payment of increment to him
is met bywsy of incentive or special pay. [The fact,

however, that some :kKifid of monetary benefit whieh is being

OOu’!
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i H .
given to him i3 enough for the present pquase to

be noted, i
\

7e The proper forum for the appllcant tu place hls

grievance is qefore the respendents., If, at all he w

|
interested to Llaim higher monetary benefits by reas

of being requﬂ?ad to discharge duties of higher natu
{

than that of ﬁhe‘Clerksﬁ.he had to file such represe

ol -
| L S S ..__._‘..-....n-l-q-l-nm.n

filed by All thoia Audit Rssociation to tﬁe Comptrol

and Auditor General of India dated 17-7-1992. That

itself goes thshau that Bepartmental cendidates are

prumnted in p%aferanca to the Direct recruits, That

does not re?eﬁ to any case where a clerk is required

be paid more éonatary benefit than entitled as clerk
pwing to his psrfurminchertaln type of a‘t;es. Inu
the rEpresentgtlon does not help him,

: |- ‘ . L
8. ue, theréfore, do not Pind any grnunh on which

can entertaln‘thls petition - partlcularlL as questi
of promotion in due -course is open and as no demand
ever made by Eha applicant with the raapcpdants for
~ additional re%uneratipn even if it be toithe extent
-pay of an Accguntant. The applicant has now been

transferred t% his origingl cadre and that cannot bé
subject matte& of this application. All tﬁat, we G
therefore observe is{ghat it will be opag to the
applicant if %n advised‘to approach the respandentsl

by a proper erresentation for such relief as he is
|; ‘ !
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We have, howevar, mada no i

direction in that respect, [
I

he advised to claim,

9., Thus, as no prime-facie case has been disclosed for

redressal of any grievance, arising inthe case of th%

|
i
the DA and it is apgcordingly rejected. E

WW

employment of the applicant, we are constrained to r %JECt

Rajen ra Lrasad) (8.6, Cheudhari) Q
Nember 6 Vice Chairman “
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* 1, The Accountant GeheréilA&E);_- R
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2. The Comptroller and Andltor General of India,-

_'10 Bahadur Shah Jafarmarg, New IElhi-Z._ ST,

‘New
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3. The Sectetary,. Union of India, f T I
’ Ministry of Finance, Centzal Secretariat, :

Delhi, .

c0py to M:.Ch.?avikiran, &gg@ngxe, eﬂwv- f
copy, to. M:.G.pa&ameswar Rao, XH.SC for AG.CAT Hyd. |
copy to’ Librarﬂg CAT. Hyd, BRI :
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RARIY N
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TYPED BY CHECKED BY

COMPAKED BY APFROVEL BY

IN THE CENTRAL :"?DM[NISTRATIVE TRIE‘UL\{@L _
HY?;ERER?‘.?‘E;.DE‘!\TﬂTT P L T

- MG c,ﬂ«ﬁUchuﬂ

" THE HON' BLE MR.JUSTICE V2

VICE CHAIRMAN

AND ' :
. y- QoS admPiase
THE HON'BLE MR.RRANCARAIAN MLA) o

S

. Dateds VL= L ~1996

Y

. OKBERZJULGMENT

M.A/R.A./C.A.NO.

in

. O.ado.  \b\, \C\Sﬁv

y;
T,A.No._ (W.p.No. . )
Admittg and Interim‘directions
- issued./ . -
- P
"Ni’
-Allowdd,
Dispoped ~f with directions
. Dismiksed, o
Eﬁs_'ssed a8 withdrawn.
IMsmissed for default{
Ory ered/R‘?_J'eCted?"__—___H )
No.order as to costs.
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